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CENTRAL, ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A. No.1D7 OF 2004
No.16 ¥

2004

this the 21th day of January, 2004

HON’BLE SHRI JUSTICE V.S. AGGARWAL, CHATIRMAN
HON’BLE SHRI S.A. SINGH, ADMINISTRATIVE MEMBER
Chet Ram Singh
(Retired Qffice Superintend
20T7A, Pocket-T, Phase-I
Mayur Vihar,
Delhi-110091. .. Appiicant
{By Advocate : Shri 8.N, Anand)
Versus
i Union of India through
Secretary, Department of Science and
Technology, New Mehrauli Road,
New Delhi-110016.
2. The Survevor General of India
Dehra Dun - 248001,
(Uttranchal)
3. " Shri P. Shankaraiyya

Egtablishment and Accounts Officer
0O/0 Surveyor General of India,
Hyderabad.
«+1+.Respondents

=i

ORDER (ORAL)

SHRI JUSTICE V.S. AGGARWAL:-

By virtue of the present application, the

Caaste candidate and his claim was ignored on 2.7.2001

2. Alongwith the Original Application, a
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miscellaneous application has been filed, bein
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3. Admittedly, the period of limitation has

explained because the reasons referred to above that
applicant has social ohligations to meet cannot he
taken to be a ground to condohe the delay. As regard
his bad health, there is precious little on the record

for this Tribunal to come to such a concliusion. It is

nobhody’s guess that what was the ailment the applican

was suffering during the said periods.
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L Resultantly, the Original Application must

tail and is dismissed.

é-s /@ ‘\V"B/ﬁ
AS.A. ;M) (V.S. AGGARWAL)

ADMINISTRATIVE MEMBER CHAIRMAN
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